
In The Cntral Administrtive Tribu al 
Calcutta BePch 

CPC 49 of' 	1999 
(OA 492 of 	1996) 

Pres an t 	Hen' ble Mr. 0 • 	Purkayisth2t 	Jufii c 	al P1 anb er 

Hon'bla Mr. 	V.1<, Iieiotjra 	iAdm1kisrativa Pmber 

Provat Yjmar 	as 

S. Ramanathan(.Rly) 

fot the applicant None 

For the Respondents fir. 	?,K. 	4rra, 	Cou so 
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Nno appears on behalf' of the app ica t. We have beard 

Ld. Counsel lix'. P.K. Arora of th4 responcent 

2. 	'RofarrjnL to the respondets suplem ntary repl the Ld. 

Counsel fir. Rrore stated that tte rspdets had carried the 

matter berore the I-bn'ble HIgh Cdurt of dalc tta whidi, b its' 

order dated 6a4.20001,djsmjssed i.P.C.T.Hb.298(tJ)/99. ThereaPter 

the respondent5  have paid applicnt's dus ounting to Rs 454,285/-

on account of holding up or the 1aarnessre iet'Ith interest on 

29-9-2000 through 5.6.1. MaIn ernch, Ca1cutta to the applicant. 

Th ey h av a alga paid an aniount 0 f'Rs.5,64111 	Ida letter dated 

23-10-2000 relating to dearness elief t 	$ applicant wiich•was 

erroneously not paid to him eariker, The r spondents have provided I 

interest celculation sheet as a 1  AnnexurR 2. The Ld. Counsel el 80 

stated that applicant has been pid f.50/— by way of 	st. 




